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considered the feasibility of decontrolling 
the cloth ; and 

(b) if so, the action taken in tbe 
matter? 

THE MIN ISlER OF COMMERCE 
(SHRJ DINESH SINGH): (a) Govern-
ment is not proposing to lift completely 
the present control on cloth. 

(b) Readjustment of control as may be 
necessar} is under consideration of Govern-
ment. 

Integral Coach Factory 

"1246. SHRI S. KUNDU: Will the 
Minister of RAILWAYS be pleased to 
state: 

(a) whether coaches built at the Integ-
ral Coach Factory have been found defec-
tive and need frequent repairs; 

(b) whether a Railway Committee ap-
pointed for the purpose enquired into it 
in 1966 and pointed out several defects; 
and 

(c) if so, the steps which Government 
have taken to improve the condition of 
Railway coaches? 

THE MINISlER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) and (b). 
No, Sir. 

(e) Does not arise. 
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L1ceac:es stolen from the OJllce of 
Joint C.C.I.E., s-bay 

*1248. SHRI MADHU LIMAYE 
Will the Minister of COMMERCE be plea-
sed to state : 

(a) Whether it is a fact that cases of 
licences being lost by/stolen from the office 
of the Joint Chief Controller of Imports 
and Expopts, Bombay were reported to 
that office in tbe year 1966; 

(b) Whether it is aho a fact that 
Motiram Khushol Das Bandoria, Surat was 
among those who reported this loss/theft 
to the Custom" Bombay in a letter dated 
the 12th August, 1966; 

(c) whether this party and other 
parties had sent their licences for enhance-
ment of their value after devaluation to 
the office of the .loint Chief Controller of 
Imports and Exports, Bombay and that 
whereas Licence No. 2540490 was duly 
returned with the value enhanced, the 
oth:r licence of Motiram Kushol Das 
bearing No. 2543469 was not returned to 
him and he was told that the office did 
not seem to have received this licence by 
the PRO to the Joint Chief Controller of 
Imports and Exports, Bombay; and 

(d) if so, how it is that the Collector 
Customs, Bombay is in possession of this 
very licence No. 2543469 with its value 
enhanced by the Joint Chief Controller of 
Imports and Exports? 

THE MINISTER OF COMMERCE 
(SHRI DlNESH SINGH)' (a) Yes, Sir. 
One licence bearing No. 2543469 issued to 
M,s. Motiram Khushaldas Bhandaria, 
Surat on 11-5-66 was reported to have been 
lost. 

lb) . Yes, $ir, 

(c) and (d). Licence No. 2540490 was 
returned to the party by the office of the 
Joint Chief Controller of Imports &; Ex-
ports, Bombay after duly enchancing the 
value of the licence, while the other licence 
No. 2543469 was not found to have been 
received in the Office of the J.C.C.1. &; E., 
Bombay. Later on the licence in question 
was presented to the Customs, Bombat by 
another party namely MIs. Velji Kastur-
chand, 19-Keshavji Naik Road, Bombay. The 
investigation by C. B. I. as to how the 
licence fell into the hands of the above 
party, is in progress. 

C_firmatlon of Commercial Clerks on 
Eastern and Western Railways 

*1249. SHRI ONKAR LAL BERWA: 
Will the Minister of RAILWAYS be plea-
sed to state : 

(a) whether it is a fact that a large 
number of high er grade posts in the Trans-
portation, Traffic and Commercial Depart-
ments of the Railways are kept vacant and 
thus the senior persons in the .CommerciaL 
Clerks' category are deprived of . their 
chances of promotion; and 

(b) whether it is also a fact that the 
Commercial Clerks working on the Eastern 
and Westerp Railways are not confinned 
and treated as officiating even after their 
having continuously officiated for four or 
five years when as per rule they sho~ld 
have been confirmed after 18 months? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) No, SiJ. 

(b) Staft' are confirmed accordi.ng to 
their seniority, suitahility and availalhl;ty 
of permanent posts. There is no Rule 
that staft' should be confirmed. before or 
after 18 months of their appointment to a 
post. . 

Joining of Prlftte Firms by Senior Railway 
OJllcers 

*1250. SHRI B. K. DASCHOWDHURY: 
Will the Minister of RAILWAYS be plea-
sed to state th (number of Senior Officers 
of Railway Board and Indian Railways 
permitted to join private. firms during 
1966-67 and upto the end of February. l~. 
showing the names of thcl'lnns they "bav~ 
joined and the salaries offered? 




